
                    THE COURT OF 4TH ADDITIONAL DISTRICT AND SESSIONS JUDGE, SRINAGAR 

                                                    ( Incharge Additional Sessions Judge TADA/POTA , Srinagar) 

                                                                                           Present: Haq Nawaz Zargar 

                                                                                          J.O Code: JK00054 

In the case of:     UT of J and K through SHO P/S Nigeen 

                                              Versus 

1. Imtiaz Ahmad Chikla S/O Mohammad Sidiq R/O Dhobighat  A/P Asar Colony, Dargah. 

2. Aijaz Ahmad Sheikh S/O Ghulam Ahmad Sheikh R/O Sadar bal 

3. Naseer Ahmad Mir S/O Mohammad Ashraf Mir R/O Saderbal 

4. Umer Hameed Sheikh S/O Abdul Hammed Sheikh R/O Asar Colony, Dargah. 

5. Sahil Farooq Gogri S/O Farooq Ahmad Gogri R/O   S.R. Gund A/P Illahi Bagh, Srinagar. 

 

                                           Remand Order 

SHO, Police Station Nageen, namely Ins. Gowhar Hussain PID NO. ARP -046120 through his mobile 

number 9682588066 has submitted the instant remand petition before me through virtual mode of Whatsapp 

messaging and call on my personnel number seeking remand of the above said accused persons in judicial 

custody through electronic video linkage pursuant to the amendment to section 167 (2) of the code and in view 

of the Honourable High Court circular pertaining to COVID-19 pandemic. The said police officer stated that the 

above named accused persons are on judicial remand till today and except Sahil Farroq are lodged in District jail 

Pulwama, whereas accused Sahil farooq had been shifted to Central jail Srinagar. The above named accused persons 

are thus produced before me through electronic video linkage using Whatsapp Video call from the Jail Incharges, Central Jail, 

Srinagar and District jail pulwama through their mobile numbers 9796758491 and 7006955650. All the accused persons 

except Sahil farooq are identified at remote point, District jail, Pulwama by Assistant Superintendent, Mohammad Ayub and 

accused Sahil Farooq is identified at remote point, central jail , Srinagar by Assistant Superintendent, Mohammad Latief.  The 

above named accused persons are thus produced before me through electronic video linkage using Whatsapp Video call 

from the jail on phone number 9796758491 and 7006955650. Doctor Shoukat Amin present at remote point, central jail, 

Srinagar stated accused Sahil Farroq is suffering from some kidney ailment and because of this he was shifted to this jail from 

District jail Pulwama for medical treatment. He further stated that escort is ready and tomorrow the said accused is likely to 

be taken to Police Hospital for medical Check up and await for the opinion of the doctors from police Hospital. He is directed 

to take care of the accused taking into consideration the present situation in the country. Jail Incharge, Pulwama is also 

directed to get the accused persons medically examined regularly. The accused persons also stated that they are in good 

health condition.   Mr.  Nazir Ahmad   , PLV who is also present at the remote point, Central Jail, Srinagar also identified 

accused Sahil Farooq and stated that he has apprised the accused about his rights. 

I have perused the remand petition and heard the said police officer. The remand petition reveals that the concerned police 

had arrested all the accused persons on 12.02.20020 in case FIR no. 109/20 of  Police Station Nageen for the commission of 

offence punishable under section 16, 17ULA(P) Act, 307/120-B IPC, ¾ Ext. Sub.Act, 3 PSSA Act. Further messages sent via 

Whatsapp message by SHO Nigeen reveals that accused persons were earlier on arrested in FIR no. 2/20 and after change in 

custody were arrested in this FIR. Further documents sent via Whatsapp message by SHO Nigeen reveals that accused 

persons were last remanded in judicial custody on 11.03.2020 by  Special Judge, NIA, Srinagar to be lodged in District Jail, 



Pulwama and that remand is going to expire today on 31.03.2020. During this period accused Sahil Farooq stands shifted to 

Central Jail, Srinagar on medical grounds. Furthermore the above named SHO, stated that the investigation of the case is 

incomplete and will require more time. The accused persons have not been till date admitted to bail in this case. SHO further 

stated that 20 days judicial remand expired today and the accused persons are to be remanded to further judicial custody. 

The grounds mentioned in the remand petition make out a case for the grant of the remand of the accused persons in 

judicial custody. Accordingly the above named accused persons are remanded to judicial custody for a period of twenty (20) 

days which shall commence today on 31.03.2020 and expire on 19.04.2020. All the accused persons except accused Sahil 

Farooq  shall be lodged in the District Jail, Pulwama whereas  accused Sahil Farooq shall be lodged in Central Jail , Srinagar  

and incharge superintendents  of both the  jails shall provide them regular medical care and they shall comply with the 

directions passed by the Honourable Supreme Court in the case titled D.K.Basu vs.  State of West Bengal 1997 (1) SCC 41 and 

further after the expiry of this remand period, shall produce them before the proper court either personally or through 

electronic linkage. The investigating officer shall expedite the investigation. The instant remand order stands announced 

today i.e. 31.03.2020 through whatsapp video call to the above named SHO and the Concerned Jail Incharges on whatsapp 

numbers through whatsapp video calls/ messages. Copy of this remand order is sent to above named SHO through whatsapp 

no. 7006252476 and Jail Incharges Srinagar and Pulwama through whatsapp number 9796758491 and 7006955650, 

respectively for compliance.  

 Ins Gowhar Hussain, SHO P/S Nageen is further directed to submit the hard copy (original) of the remand 

petition under proper receipt before the court after the lockdown period as and when the court will reopen. The remand 

petition is accordingly disposed of and be consigned to records. 

 

Announced                                                                    Haq Nawaz Zargar 

31.03.2020                                                                 4th Addl. Sessions, Judge 

                                                                                                Srinagar 

 

Copy to: 

1. Incharge/ Superintendent Central Jail, Srinagar. 

2. Incharge/ Superintendent District Jai , Pulwama. 

          3.   I.O. concerned. 

           4.  SHO, P/S Nigeen. 

 

    

 

 

 

 


